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"ACT No. VIIL or 1855,
e ] D>>eme

Passep BY THE LEcistaTivi Counern oF INDIA.

(Received the assent of the Governor General on the 17th Feb¢um~y 1855 )

An Act to amend the law relating to the office and duties of Administrator

General.

. WuErgas it is expedient to amend the law relating to the office and
. duties of Admmlstrator General, It 1s enacted as
Preamble. follows v - R
* I In each of the Pr931den01es of Fort William in Bengal, Fort St.
Designation of the George and Bombay, there shall be . an - Admlnlstrator
ﬁ?ﬁg%ﬂ%iﬁ; %ﬁﬁ; (eneral. The said Administrators Gleneral shall be
dencies. called respectively the Administrator General of Bengal,
the Administrator General of Madras and the Administrator General of

Bombay,

II. Such officers shall be appointed and may be suspended or removed
Appointment; sus- by the authorities hereinafter mentioned respectlvely,

‘pension and removal of
Administrators Gene that 1s to say,

ral. -

'The Administrator General of Bengal, by the Governor General of
India in Couneil.

« The Admlmstlatm General of Madras, and the Administrator Genei'al
of Bombay, by the Governments of those Presidencies respectively,

1L Any person now holding the office of ‘Administrator General at
Continuance of ex- any of the said Premdencws shall continue to hold the
isting incumbents. same, subject to the prowsmns of this Act.

Administrator Ge.  1V. The Administrator General shall not be
neral not to be deemed : ol . ’
e douto 2oseen®’  deemed in that capacity to be an officer*of the Supreme
preme Court. Court. ‘

L | V.. All
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V. All letters of administration, whlch since the passing of Act

Tetters -of . ndmlms
tration granted fo the
Ecelesiastical TRegis~

~ trar of the Madras Sy~

reme Court since Act
1. of 1850, -and Es-
tates, &ec. hansfured
to Administrator Ge-
neral

No. 1I. of 1850, have been granted by the Supreme

Court of Judicature at Fort St. George to the Keclesias-
tical Registrar of that  Court in virtue of his office, and-

all estates, effects 'and interests, ‘books, papers and docu-
ments, now vested in, or belonging to the said Ecclesias-
tical Reglbtrar or under his control, by virtue of any such
letters of administration, are by this Act transferred to

and vested in him as Administrator (eneral of that Presidency, and such
letters of administration shall have the same effect in all respects as to any,

act hereafter to be done or required to be done under this Act as if theyf

‘The 'present Admi-
nistrator General of
Madras way hold the
officg, of Kcclesiastical
Registrar.

Otherwise no Admi-

nistrator General to be«'_v-
Beolesiastical ~ Regis- "¢ 6 appointed to such office, in any of the said Presi-

trar.

- Administrator Gene- -

ral not to hold any
other office without
sanction of Govern-
ment.

Proviso.

~ had been granted to him as Administrator General.

VI. The two offices of Heclesiastical Reg1strar of the' :
Supreme Court and Administrator General may be held

by the present "Administrator General at the Presidency

-of Fort St. George. With that exception, no person npw
. holding the office of Administrator General, or hereafter

dencies, shall hold the office of Heclesiastical Regis-
trar, nor, without the express sanction of Govern-
ment, any other office, together with that of Admi-

nistrator General. Provided that nothing in this Act
shall prevent the present Administrator General of
Bengal from holding the office of Receiver of the Supreme Court of
Judicature now held by him.

- VIL Unless the Governor General of Indla, mm Council or the Go:

. . vernment with the sanction of the Governor General of
Becurity to be given

rat trator Greneral hereafter to be appointed shall give secu-

rity to the Fast India Company for the due execution®of his office, for one
lakh of Rupees by his own.bond and for another lakh of Rupees, or for separate
sums amounting together to one lakh of Rupees, by the deposit of Go-
vernment Securities or by the joint gnd several bond or bonds of two or more
sureties to be approved by Government, or partly by such deposit and
partly bysuch bond or bonds ; provided that- every Administrator General
. Substitution of §& May, with the consent of Government, “S&Estitute either
ourity or Sureties. of the said two last mentioned kinds of security for

-

another

by AdministratorGene-  India in Council shall otherwise order, every .Adminis-
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another previously given for such last mentioned lakh or any part of it ;
and every Administrator Ganeral may, with the conssnt of Grovernment, and
shall from time to time when required by Government so to do, cause fresh -
sureties to be substituted for any of those previously bound so far as the

security shall relate to the due execution of his office for the time then to
come, ‘ )

VIII No Administrator General shall be fequired by the Supreme

No Secuuty tohere. CoUrt to enter into any administration bond, or to give

quired by Supreme e
Sonetongumt o utiore other security to the Court, on the grant of any letters

tolAdmunstld.tOl Gene-  of administration to him in virtue of his office.
Ta . .
IX. Any letters of administration, or letters ad colligenda bona,
Administrator Gene- which shall hereafter be granted by the‘Supreme Court
ralentitled toletters of - of :Judicature at any of the said Presidencies, shall be
administration, unless ) R .
g}'aanted to next of kin granted to the Administrator General of the Presideney,
o ; . o
soene : unless they shall be granted to the next of kin of the
deceased ; and it is hereby declared that the Administrator General of
Administrator Gene-  the Presidency shall be deemed to havé 'a right to letters -
Zilcznt;gleir;’c{ltg;efe; of administration in preference to that of any person

friend. merely on the ground of his being a creditor or friend
of the deceased. ‘

X. The words “next of kin” shall be deemed throughout this Act to
Construotion of words ‘include a widoyer or widow of the deceased, or any other
*next of kin.” person who, by law and accordigg to the practice of the
Courts, would be entitled to letters of administration in preference to a cre-
Eeolesiastical Rogis-  ditor of the deceased. Provided that no Ecclesiastical
:‘(')ar&ggfiﬁ‘i’s}:’;tg‘fﬂgg Registrar or other Officer of any of the said Courts,
reagon of his office. shall, by reason of his office, be deemed entitled to any
letters of administration or ad collingenda bona, or have any grant thereof
made to him. N

X1 If any person, not beingé, Mahomedan or Hindoo, shall have

died, whether within any of the said Presidencies or not,
When a,dmlmstl a-

 tion of estates of per- and whether before or after the passing of this-Act, and
fl‘ﬁegg;‘;‘o:hﬁ‘m%; shall, if a British subject, have left assets exceeding the
is to be by Adminis- yalue of five hundred Rupees within any of the said
trator General. ,

Presidencies, or any of the Provinces or places subject
thereto,
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thereto, or shall, ‘if,not‘a.-Briti;sh subject, have left personal. agsets exceeding
five hundred Rupees within the. local limits of the jurisdiction of the Su-
preme Court of Judicature at any of the said Plesuienmes and no person
shall, within one month a,fte1 his death, have apphed for probate of a will,
or for any letters of administration of his estate, the Administrator General
of the Presidency in which such agsets shall be is hereby required, within a
reasonable time after he shall have had notice of the death of such person,
and of his having left such assets as aforesaid, to take such proceedmgs as

‘may be. necessary to obtain flom the Supreme Court of Judicature at such

Pr951dency letters of a,dmlmstra,tlon to the effects of such person, either
generally or with a will annéxed, as the case may require. Provided
that assets, which any person may be entitled to collect,
“ Proviso as 6_assets:
under Act XX, of receive, or dispose of, by virtue of - a certificate granted
18 - under Act XX. of 1841, _,sha,ll ggt be de.emed_ assets
within the meaning of this Section.

-

XII When(;ver any person, whether a Mahomedan or Hmdoo or not
Upon death of sy _shall die  leaving assets Wlthln the local limits of
person leaving assefs the Jurlsdlctlon of Her Majebtys Supreme Court , of
Eﬁ;‘? L‘;;;l, H-;fits;;}é: J udicature at- any of the said . Presidencies, it shall
are in danger, direct he Jawful for the Court, upen the application - of
E?agggly for adminis- any person interested in such assets or in the due

administration thereo,f, either as a. creditor, next
of kin, or otherwise, or upon the application of a friend of any infant who
may be so interested, or upon the application of the Administrator General,
if the apphcant shall satisfy the Court that danger is.to be apprebended of
the misappropriation of such assets, unless letters of ‘administration..of the

effects of such person are granted, to make an order ditecting the A dminis-

trator General to apply for letters of administration of the effects of such

person. .

&
&

XIII = Section XX. Act No. XIX. of ‘1841 is hereby repealed, except
Repeal of Section 20 28 0 acts done and except as to any case inswhich an order
Aot XIX. of 1841. shallhave been made before the commencement of this

Act. "
XIV. Whenever

-y
{
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XIV. VVhenever any person, whether a Mahomedan or Hindoo or not,

Upon death of any.
person leaving proper-
ty within local limits,
Court may, if propert;
isin danger, enjoin Ady
ministrator General to
collect and hold the
same untilright of suc-~
cession or administra-

-~ shall have died leaving moveable or immoveable property
within the local limits of the jurisdiction of any of Her
Majesty’s Supreme Courts of Judicature, and such Court
shall be satisfied that danger is to be apprehended of the
misappropriation or waste of such property, before it can
be ascertained who may be legally entitled to the succes-

tion is sscertained. sion to such property, or whether the Administrator

‘General is entitled to letters of administration to such deceased person, it
shall be lawful for the Court to authorize and enjoin the Administrator
General to collect and take possession of such property and to hold or depo-
sit. or invest the same according to the orders and directions of the Court,
and in default of any such orders or directions, according to the provisions of
this Act so far asthe same are applicable to such property ; and the A dmi-
nistrator Greneral shall be entitled to a commission of one
per cent. upon the amount of all personal assets collected
or received by him in pursuance of such order ; and in case letters of adminis-
tration of any such effects shall be afterwards granted te the Administrator
General, the said commission of one per cent. shall be deemed a part pay-
ment of the commission payable to the Administrator Genergl under the
letters of administration. Any order of Court made under the provisions of
this Section shall entfle the Administrator General to collect and to take
possession of such property, and if necessary, to maintain an action for the
recovery thereof. ‘

Rate of COmmission
payable in such casge.

XV. The Administrator General of the Presidency
may be appointed an ofﬁcml Trustee under Act No.

Admjnistratox' Gene-
ral ‘may be Official

Trustee under Act
XVIL of 1843, XVITL of 1848.
XVI. Ifin the course of proceedings to obtain letters of administration

Probate to be grant-
« ed to executor appear-
ing in the course of pro-
ceedings taken by Ad-
ministrator General to
obtain administration,

under the provisions of Sec. XI. or Sec. XII. of this Act,
any executor appointed by a will of the deceased shall
appear according to the practice of the court and prove
the will and accept the office of executor, or if any person
shall “appear according to such practice and make out his

claim to- letters of admlmstratlon as next of kin of the deceased, and shall
i glve such security as shall be required of him by law or by the pmctlce of

B

the

b e emaaim L
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the Court, the Court shall gra,nt probate of the will or letters of administra-

Costs of pxoceedmgs
taken by the Adminis-
trator Greneral to be
paid ont of the estate.

expenses thereof.
- XVIL

- TIf no executor or
next of kin appear or
ive necessary security,
etters of administra-
tion to be granted to
Administrator General,

tion accordingly, ‘and shall award to the Administrator

General his costs of the proceedings so taken by him, to
be paid out of the estate ag part of the testamentary

If no pelson shall appear accor dmg to the practice of the Comt

and entitle himself to probate of a will, or to a grant of
letters of administration, as next of kin of the deceased,
or if the person who shall entitle himself to & grant of
admnustratmn shall. neglect to give such security as shall
be required of him by law, or according to the practice of

the Court, the Court shall grant letters of Administration to the Adminis-

tla,tor General.

Administration to ef-
fects of deceased Maho-
medang or Hindoos not

tion XIT. unless requir-
ed to pmtect the assets,

.Costs,of unnecessary
application.

tobe ira.nted under Sec-"

Provided that, in the case of an apphcatlon bemg ma,de
“under Section XTT. of this Act for letters of adminis-

tra{tlon, to the effects of a deceased Mahorthedan or
Hindoo, the Court may refuse to grant letters of adminis-

tration to any person if it be satisfied that such grant is

unnecessary for the protectlon of the assets, and in ‘such
case the said Court shall make such order as to the costs

of the apphbatlon as it shall think just.

Administrator Gene-
ral not precluded from
applying for letters of
admiuistration in any
case within one month
after death of deceased.

XVIITL, Nothing in thls Aot is 1ntended to pre-

clude the Administrator. General f'rom applymg to the

in the . perlod of one month from the death of the
deceased

XIX If any letters of administration, which shall be granted to

After revocation,’ det-
ters of administration
granted to Administra-
tor Generalto be deem-
ed as to him to have
been voidable only.

v Exception.

"the Administrator General under the provisions of this

Act, shall be revoked, or recalled, the same shall, so far
as regards the Administrator General and all persons
acting under his authority in pursuance thereof be
deemed to have been only voidable, except as to any
act. done by any such Administrator General .or other

person as aforesaid; after notice of a will or of any other fact which would

PlOVlSO

render such letters of administration void. Provided that
no notice of a will or of any other fact which would

render any such letters of administration void, shall affect the A dministrator

General
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General or any person acting under his a,uthomty in pursuance of such letters
of administration, unless, within the period of one month from the time of
giving such notice, proceedings be commenced to prove the will or to cause
the letters of administration to be revoked, nor unless such p1oceed1ngs be

prosecuted without unreasonable delay.
XX. If any letters of administration which shall be granted undel

‘What-  payments
“made or acts done by
Administrator Geneial

rior to revocation of
Administration upon
production of a will,
shall be deemed va.hd

this Act, shall be revoked upon the production and proof
of & will, all payments made or acts done by or under the
authority of the Administrator General in pursuance of
such letters of administration prior to thé revocation
thereof; which would have been valid under any letters -of
administration lawfully granted to him with, such will

annexed, shall be deemed valid, notwithstanding such revocation.

XXI1. Ifan executor or next of kin of the deceased, who shall not

TIn what cases Court
may recall Administra-
tor General’s adminis-

_tration and grant pro-
bate, &e., to executor
or next of kin.

have been personally served with a citation, or had notice
thereof in time to appear in pursuance thereof, shall
establish to the satistaction of the Court @ claim to
probate of a will' or to letters of -administration in pre-
ference to the Administrator General, any letters of

admmlstratmn which-shall be granted by virtue of this Act to the Admi-
nistrator General may be recalled and revoked, and probate may be granted
to such executor, or letfers of administration granted to such other person as

Unless a will is prov-

ed, application to re-
voke such administra-- -

tion musthemade with-
in one year and with.

“aforesaid. Provided that no letters of administration,

which shall be granted to the Administrator General,
shall be revoked or recalled for the cause aforesaid, except
in cases in which a will or codicil of the deceased shall be

out needless delay.
proved, unless the application for that purpose shall be
made within one year after the grant to the Administrator General, and the
Court shall be satisfied that there has been no unreasonable delay in making
the application, orin transmlttmg the authority under which the application

shall be made.

B 4

XXTII. If any letters of. admmlstratmn which shall be granted to the

‘Costs of obtaining
admm]stramon, com-
mission, &e., may, on

fevocation; be ordered -

by Court to be paid to
the Administrator Ge-
neral out of the assets.

-Administrator General in pursuance of this Act, shall be
revoked, the Court may order the costs of obtaining such
letters of administration and the whole or any part of any
commission ‘which would otherwise have been payable
under this Act, together with the costs of the Adminis-

trator



ACT No. VIIL or 1855.

trator General in any proceéﬁings taken to obtain such revocation, to be paid
to or retained by the Administrator General out of any assets belonglng to
the estate.

XXIIL Any payment or delivery of assets to any legatee, or to any
After one yeur from  PeISON entitled in distribution, which shall be made by an
grautofadministration, A dministrator General after the expiration of one year
istribution of assetsby o ;
Administrator General  from the grant of the letters of administration under

o ?&ﬁ"ﬁfﬁiﬁ%ﬁ”ﬁi which such payment or delivery shall be made, shall be
had no zotiee. “allowed to the Administrator General as against all
- creditors and other claimants against the estate, of whose debts or claims he
shall not have had notice before making such payment or delivery. Provided

that nothing herein contained shall exempt the person to

Person receiving \
ayénents lable to re:, whom such payment or delivery shall be made, from any
un.

_ liability to refund to which he would otherwise be liable,
and provided also that no notice of any debt or claim shall affect the Adminis-

What tobe notice of  trator Greneral unless proceedings to enforce the debt or
debt.or claim. claim be commenced within one month after the giving of
such notice and be prosecuted without unreasonable delay. ‘

XXIV. All letters of administration, which shall be granted to any
Tetters of adminis- Administrator General in virtué of his office, shall be .
ggﬁ;gfglg‘;r’;iimggﬁﬂl 4 granted to him by his name of office, and all letters of
in virtue of hisoffice. g dministration heretofore granted to the KEcclesiastical
Registrar or Administrator General officially, or which shall be granted to any
Authority given by Administrator General in virtue of his office, shall autho-
such letters. rize the Administrator General for the time being of the
same Presidency to act as administrator of the estate to which such letters
of administration shall relate ; and all estates, effects and interests, which, at
On death, &e. of Ad- - the time of the death, resignation or removal from office
giﬁ;ﬂﬁrggf o Saertl  of any Administrator General, shall be vested in him by
SUCCessoT. ~ virtue of such letters of administration shall, upon such
resignation or removal, cease to be vested in him, -and shall vest in his
successor in office immediately upon his appointment thereto ; and all books,
And office books to papers and documents kept by such A dministrator
be transferred. (Gleneral by virtue of his ofﬁce, shall be transferred to, and
vested in his successor in office.

XXV. Al
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- XXV, All aétioils, suits or other proceedings, which shall be'Gommenced
Administiator Gene. ~ OY OF dgainst any Administrator General in his representa--
wal t?e;‘i‘zs‘é;&i;‘fdc;“ tive character, may be brought by or against him by higs’
ggégy by his name of pame of office, and no suit, action or other proceedings
Suit nob fo-abate by alrgaﬁy commienced, or which shall be commenced "against
death, &e. any person as Administrator General, either aloneor
jointly with any other person, shall abate by reason of the death, resig- .
nation or removal from office of any such Administrator General, but- -
the same may, by order of the Court, and upon such terms as ‘to the
service of notices or otherwise as the Court may direct; be continued against
his successor immediately upon his appointment, in- the same manneras if -
no such death resignation, or removal had occurred. - Provided that nothing--
hereinbefore contained shall render any such successor
personally liable for any costs' incurred prior to the order .

for contmumg the action or suib against him.

Prowso.

* XXVI The- Admlmstrator General of each of the said Pre;ﬂdenmes
Commission to - under any letters of administration which shall be granted D
ommission to be re-

ggi:egekga‘i&dministra- to him- in his official cha.racter 01: under any - probate . -
' which shall be granted to him of a will wherein he shall
be named as executor by virtue of his office, and the Administrator General
of Madras under any letters of administration -which are : vested in him by

Section V. of this Act, shall be entitled to receive a. commission, at the,
- following rates respectively ; viz ' A

The Admmlstrator General of Bengal at the rate of 3 per cent., and ‘the
Admlmstrators General of Madras and Bombay respectlvely at the rate of 5
per cent., upon the amount or value of the assets which they shall respectlvely.
collect, and dlstubute in due course of admlmstratlon C

XXVII The Commission- to which the Admlmstrator Genel al of ‘

What expenses ge, each of the said three Presidencies shall be entitled, is in-
commission istocover.  terded ‘o *cover not merely the expense and trouble of
collectmo‘ the assets, but also- his trouble and responsibility. in. distributing
them in due’ course of administration. Tt is therefore enacted that one-half
of such commission ‘shall be pay‘aﬁle to and retained by
“-such Administrator General upon-the collection of the
assets, and the other half thereof shall be payable to- the Administrator
C General

How payable,,
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General who shall distribute any assets in the due course of “administration
and may be retained by him upon such distribution. The
Commlssmn retained .
to be deemed a distri- amount of the commission lawfully retained by an Admi-
bution. nistrator General upon the distribution of assets shall be
deemed a distribution in the due course of admlmstratlon within the mean-
ing of this Act.

XXVIII. The Governments of the said Pres1den01es of Fort St.

' Commission of the (George and Bombay respectlvely, may, with the sanction

Administrators General of the Governor General of India in Council, from time
of Madras and Bombay

;may be reduced and to ‘time, order the aforesald rate of commission hereby

aghin rased. a,uthorlzed to be received by the Administrators General

of those Pr es1dencles respectwely to be reduced and again o be ralsed Pro-
vided that the commission so to be received shall not, at any
time exceed five per cent. of the assets collected, and that
no person now holding the office of Administrator General of either of the

Proviso,

~_ said Presidencies of Fort St. George or Bombay shall, by any such order, be
, deprlved of the right to rece1ve and retain for his own use, & commission at,

the rate of three per cent in respect of all assets collected and actually ad-

. mlmstered by ]:um‘

- XXIX. The Admlmstra,tor General shall defray all the expenses of
A fiotrator Gen. - the establishment necessary for. his office, and all other
ral to defray expenses. charges.to which the said office shall be subject, except

of establi t and
all Otherlsc}?;iges oot those-for which express provision is made by thls.Act.

‘ expressly prov1ded for.

XXX No person other than the Administrator General actmg offi-
‘cially, shall receive or retain any commission or agency

Commlssmn or agen-
ey not to be charged charges for anything done as executor or administrator

.by_executor or admi-

mstrator other than the ' under any probate or letters of administration, or letters
AdministratorGeneral. 3 oolligende bonw, which have been' granted by the

- Supreme Court of Judicature at Fort William in Bengal since the passing’
“of Aet No. VIL of 1849, or by either of the “said othefSupreme Courts of

Judicature since the passing of Act No. IL. of 1850, or which shall hereafter

© be granted by either of the said Courts ; but this. enactment shall mnot pre-

: I I -
Specific baquest in véht any executor or other person from having the bene

‘~f:i¥for of ‘exeoutors ot fit of any legacy bequeathed to  him in his character of
.affecto :

executor; or by way of commission or otherwise.

XXXT. The
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. XXX . The Administrator General of. cach of the said Presulenmes
shall enter 1nto books, to be kept by him for that pur-
Administrator Geue-

ral to keep o separate  POSE, separate ,aznd distinct accounts of each estate, and of
;‘;’;:t‘l,"ttg%"ekogg;tﬁﬂl all such sums of money, bonds and other securities for
spection, &. on pay- money, goods, effects and things, as shall come to his

ment of fee, &e. o ‘ R , ~
hands, or to the hands of any person employed by him, or
in trust for him, under this Act, and likewise of all payments made by him
on account of such estate, and of all debts due by or to the same, specifying
the dates of such receipts and payments respectively, which said books shall
be kept in the Administrator General’s Office, and shall be open for the

inspection of all such. persons, :practitiOners in the said Courts and others,

~ as may have occasion to inspect the same, at office hours, paying only such

reasonable fee as hath been or shall be, from time to time, fixed by the
Government and published in the ofﬁmal Gazette of the Presidency to which
the same may relate ' : :

XXXII. The Government shall b'h‘z-we power, from time to time, to make
‘Government may .and alter any general rules and orders congistent with
and ordors consistent the provisions 'of: 'this Act, for the safe custody of the
with this Act. assets and securities which shall come to the hands or

For custody of assets. . . .. ;
For remiftance’ of possession of - the ' Administrator General, and for the

- momey. - ~remittance. to the Fast India Company at their House

in England of all sums of money which. shall be payable or belong to
persons resident in FEurope, or in other cases where such remittances shall

TFor guidance of Ad. e required, and generally for the guidance and govern-
ministrator General.  yent of the Administrator General in the discharge of

- his duties ; and may, by such rules and orders, amongst other things,
~ direct what books, accounts and statements, in addition to those men-

tioned in- this Act, shall be kept by the Administrator ‘General, and in
what form the same shall be kept and what entries. the same shall contain,
and where the same shall be kept, and where and how the assets and
seeurities belongi'ng to the estates to be administered by such Adminis-
trator General shall be kept and invested or deposited, pending the adminis-
tration thereof, and how and at what rate or rates of exchange any remit-
tances thereof shall be made. Unless any such rules shall be made and pub-
' Proviso as to rules lished, the rules now in force in each of the said Presiden-
now in force, cies so far as the same are not inconsistent with this Act,

shall

TN RS T LT T IR R e T R L
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-shall be of the same force and effect as if the same had been made .and: pub-
lished under this Act.

XXXIIL  Such orders shall be published in the official Gluzettes of the
Publication of or- ‘several Presidencies, and it shall be -the duty of the
ders, &o. several Administrators General to obey and fulfil the

same, and the same shall be a full authority and indemnity for all persons

‘acting in pursuance thereof.

' XXXIV. The Administrator General of each of the said Presidt_a‘néies_’
Administrator  Go. Sl twice in every year—that is to say, on the first

neral to fornish half- day of March, and on the tenth day of August, or on the
yoarly Schodules, &e- g st day on which the Supreme Court of Judicature at

the Presidency shall be sitting after those days, or on such other days as the

Government shall, by any rules or orders to be published as aforesaid,
direct—exhibit and deliver, in open Court, a true Schedule showing the
gross amount of all sums of money received or paid by him on account of

each estate in his charge, and the balances during the period of six months, |

L_endmg severally on the thirty-first day of December and thirtieth day of

June next before the day of delivering such Schedule, and a true list of all
bondfs’ or other securities received on account of each of the said estates during -

the same period ; and also a true Schedule of all administrations, whereof

‘the final balances shall have been paid over to the persons -entitled to the
same, during the same period, specifying the amount of such balances, and N
the persons to whom paid, which Schedules shall be filed of record in such

Schedules to be Sled  Supreme Court of Judicature, and shall, within fourteen

days afterwards, be published in the official Gazette of the. ;
Presidency by the said Administrator General; and copies thereof in

and pubhshed

triplicate shall be dehvered by such Administrator General to the Secretary

of the said Presidency, and shall be sent by the Governor thereof to the
Court of Directors of the East India Company, in order that the said Court™

of Directors may, if they think fit so to do, order the same to be deposited

at the East India House, London, for public inspection, and may cause, !
notices to be published in the London Gazette and other leading newspapers,
that such Schedules are open to inspection there, or may make such other

orders respecting the same as they may think fit,
XXXV. The

o ’W‘j%’%
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XXXV, The Government shall, from time to time, appoint an audis'
Government to ap- tor or auditors to examine the accounts of the Adminis- =
point Auditors. trator General at the times of the  delivery of the said
Schedules, and also at any other time when the Government shall think fit.
- XXXVI. The auditor or auditors shall examine the Schedules and
Audibors 1o examing accourlts, and report to the Government Whether‘ they -
?(fléffé‘éfn ma;:]dt report contain a full and true account. of every thing which .
ought to be inserted therein, and whether the books
which, by this Act, are, or which, by any such general rules and orders
as aforesaid, shall be directed to be kept by the Administrator General,
have been duly and regularly kept, and whether the assets and secu-
rities have been duly kept and invested and deposited in the manner
prescribed by this Act, or which shall be prescrlbed by any such rules and"

, orders to be made as aforesaid.

‘ XXXVII ”Every Auditor shall have power to summon as well the
’ Ammom to have . Administrator General as any other person or persons
power tfni‘”&mc‘;’flngr ‘whose presence he may think necessaly, to attend him
books, &ec. . from time to time; and to examine the Administrator
General or other party or pa,rtles if he shall think fit, on oath or solemn
affirmation, to be by him ad1111n1stered and to call for all books, | papers,
vouchers and- documents ‘which shall appear to him to be necessary for- the
‘purposes of the said reference ¥ and if the Admlmstrator ‘Geeneral or other
person or persons when summoned shall refuse, or, without reasonable . cause,
neglect to attend or to produce any book, paper, voucher or document, requlred E
or shall attend and 1efuse to be sworn or make 4 solemn affirmation, when by
law an afﬁrmatlon may be substltuted ‘for an oath, or shall refuse to be
exammed the Audltor or Aud1t01s shall certify such neglect or refusal in
Wmtlng to the Supreme Court of J udlcature at the Pres1dency ; and every
Penalty for nonat- person so refusing or neglecting shall thereupon- be
tendance. punishable, in like manner as if such refusal or mneglect
had been in contempt of the said Supreme Court.

XXXVIIL. The costs ‘and expenses of preparing a,nd pubhshmg the
sald Schedules and - copies thereof, and of every such

Costs of preparing . ] : R
Echedgle &e. how to reference and examination as aforesaid, shall be: defrayed_
o pu by all the ‘estates to which such schedules or accounts
shall relate, which costs and expenses, and the portion thereof to be contri-
D _ buted




S e S SR T R R R R T i o

ACT No. :VIIL.or.1855.

buted by each of the said estates; shall be ascertained and settled by the
Awuditor or Audltors, subject to the approval. of the Government and shall
~ be pald out of the sald estates accordmgly by the Administrator General

XXXIX. If upon any such reference and exammatlon the - Audltor
Anditors ‘to réport  OT Auditors shall see reason to believe that the said Sche-
;Il’gg;auf} g‘;co&ft‘;e;? dules do not contain a true and correct account of the-
pearmofcorrect. matters therein contained, or which ought to be therein
,conta.med or that the assets have not been duly kept and invested or de-
'\p051ted in the manner directed by this Act, or which shall be directed by any
’such rules and orders as aforesa,ld or ‘that f{he Admlmstrator General has
failed to comply Wlth the provmons and directions of this Act, or of any such

rules and orders he or ‘they shall report accordingly to the Government

XL. The Government may refer every such report as last aforesaid to

" Proceedings upon Uhe consideration of - -the Advocate ‘General for the Presi-
such report. - . deney, who shall' ‘thereupon, if he shall think fit, proceed
¢ summ,a,rily"iiiégalnst the defaulter or his personal representative in the Supreme -
‘Court of Judicature in the Presidency, by petition for an “account, or to-com-

-pel obedience to this Act or'to such rules and orders'as aforesaid, or other-

wise as he may think fit, in respect of all or any of the estates then or former-
ly under the a,dmmlstrat]on of such defaulter ; ; and the said Advocate Ge-
‘neral shall have power to exhibit- mterroga,tones to the said Admmlstrator
General, or other person’or persons, defendants, who shall be bound to answer
the same as fully as if the same had been contained in a bill filed for the like
-purpose ; and the Court shall have power upon-any such petition, to-compel
the attendance in Court of the defendant :or. defendants, and any witnésses .
‘who. ‘may. be thought necessary, ; and to examine them orally or otherwise as
the said Court shall think fit, and to make and enforce such order-or orders
a8 the Court; shall think just,

- XLI: 'Thé costs, including those of the Advocate General -and of the
Costs of reference, &¢, Yeference to-him, if the -same: shall--be- directed by -the.
~ howtebedefrayed.  Court to, be paid; . shall. be .defrayed -either by the
defendant or defendants, or out of the estates rateably as the said Court
whall - direet;-and whenever any-costs shall be:recovered from the defendant
or defendants, the-same shall be repaid to the estates by which the safiie
shall have been in the first instance-contributed, and the -Court. shall have
power
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power to order the Admirnistrator General, or other person or persons, defen-
dante to receWe his or her dosts out of the said estates, if it shall thmk ﬁt

Orders of the Com,t . XLII Any orders which shall be made by any of

o %ﬂve. Sallje(fﬁ'eet and  the 'said Supreme Courts shall have the same effect, and
evexecu}re in same . . : )
mzunér' as decretal be exccuted In the same manner’as decretal orde.rs.“
orders. o . , :

XLITL Whenever any person not bemg a Ma,homeda,n or Hmdoo
In what cass Admi. shall have died, whether within any of the said Pre&den-
nistrator General may — cies or not and Whether before or after the passing of this
grant cextifioate. Act, and shall if a Bmtlsh subJect have Ieft personal
- asgets within' any of the smd Pres1denc1es or any of the Provinees , or places
subJect thereto, or ghall, if not a British subject, have left’ persona] assets
within -the logal limits of the jurisdiction of the Supreme. Court:of Judicature
) -ai;:'e;nxf of the said Presidencies, -and letters of administration of his effects
shall not be taken out for three months after his death, and the Administra«

tor. General .of such, Presidency. shall be satisfied that such -effects do-not

. exceed in the. Whole five: hundred Rupees ‘he may, if he shall thmk fit, at, any
ftxme before adminisration of such effects shall be granted, .grant. o, any
s person claiming to be entitled to-a principal share ofthe effects of the deceas-

ed, certificates under his hand, -entitling the claimant to receive the sumg or
- securities for money therein severally mentioned, belongmg to the effects. of

. $he.deccased, to the value of- 4Ry, g . -not- excecding in, ‘the Whole five hun-
: dred lupees : '

inistrator Gene_ . ‘any sucil certificate; unless he shall be* satlsﬁed of ‘the
al not bound to grant  title of the claimant and of the- Value -of* bhe effects ‘of
g‘;‘}‘ff“‘é;‘;‘;i?s S{:ﬁ: the deceased, “either- by - the “oath, “affidavit 01 ‘solémn
&e. : affirmation of the claimant (Whlch oath, - affidavit’ off alfit-
smdtion the Administrator: Generaliis. hereby autherized.te -administer or

_-tu,lL(,) ox by such .other. evidence as-he shall require, ,
<o XLV, ~-Any such- certificate, with a- receipt annexcd undel the hfmd of

the: person “towhem the certificate shall be gr anted, shall
v todhine or hor

(‘ertzﬁmtc vuth Te- o .
sgeipe annexed to bea  bo'a full discharge for pay vmuut or dd ver
) ‘_uﬁxumt discharge .
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L .A.nd whereas it a,ppears from -the:-books “and accounts of the
- Administrator- General of Bombay, that, on the thlrtleth :

. Accumulatlon of in-

terest in the bands of /day of ‘June 1851, there were ‘in his charge ,Government
~ the Administrator Ge- .

nevil at Bombay o bo Securities and cash; arising from -accumulations of interest

- transfeired to the B. I+ on estates heretofore administered by, or-in the ¢hargeof

C .
ompany. " the EccleSl&StIC&l Registrar:of the Supreme Court of ‘Jux

dicature at that Presidency, over and above the amount of interest heretofore
allowed on the administration of -guch- estates, it" 1s\ further enacted -ag
follows :—The  Administrator General of Bombay shall forthwith transfer

 and.pay the saild Government Securities, and cash balance, and any other
' Government Securities and cash which, at the time of the passing of‘this A.ct,

shall or may be in his charge, or under his control in respect of such accimus

_ 1at10ns of interest, or any additions thereto, to the Accountant General and

Sub Treasurer of Bombay, to be carried to the account and credit of the East

India Company, for the general purposes of Grovernment ; and the receipt; of

" ‘the “Accountant and of the Sub-Treasurer-of Bombay for any monies or

‘securities so paid or transferred to them under the prowsmns of this Act,
-~ shalt be a full indemnity and discharge to the Ecclesiastical Regxstrar and

: Admlmstrator General for any such payment or transfer

LI The net proceeds of “all estates in the ofﬁmal charge of the

Admlmstrator General of e1ther of the Pres1denc1es of
In the '\/Iadras &
Bombay Presidencies, 101t St. George or Bombay, and’ ‘which. now appear, or

“}:Silﬁifjggdfo‘;ﬁgs’;:ﬁg shall hereafter appear, from the official books and accounts
to be transferted ta- of the Ticclesiastical Registrar and of the Adm1mst1ator~~ ’

tﬁeE L Company
Gleneral of either of those Pr esulen(nes, ot from the ofﬁcnl

books and accounts of either of those ofﬁcels tohave been in official custody for

a period of fifteen yeals or upwards, without any claim thereto hzwmg been
‘made and allowed, shall be transferred and pa,ld to the Sub-Treasurer of

“the Tast India Oompany at Tort St. Gemge fmd P»ombay respectively, and

be carried o the account and cmrht of the Fast India Company, for the ge-

~neral purposes of Governinent ; “and the receipt of the said Sub-Treasurer and

Accoutitant Getieral shall be a full indemnity and dl%ﬂlgg to the said Ad-

mnnbt,d{m Gmbml for any such payment or transfer I’1 ov1dod that this

“Aceh ghall Jmt Quthmm any b
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N P bl
such [YOCEG aforegaid, ol

N Toa L PR S i
eholl e Dot ioy osh Dutad




ACT No. VIIIL or. 1855,

LII. If any claim shall be hereafter made to any part of the securities,
Mode of pmceedmg monies, or proceeds which shall be carried to the account or
g%slf;ﬂ}“ntnfgn’;‘;covgg credit of the East India. Company under the provisions
transferred. . of this Act, and if such claim shall be established to the
satlsfactlon of the Administrator General and Accountant General to the
Government of Fort St. George and Bombay, for the time being, respec-
" tively, the said Accountant General shall direct the Sub-Treasurer of the
Presidency to pay,. and the said Sub-Treasurer shall thereupon pay, out of
the monies of the East India Company in his custody, to the claimant, the

amount of the principal so carried to the credit and account of the said

East India Compa,ny, or so much thereof as shall appear to be due to the
claimant. -If the claim shall not be established to the satisfaction of the said

Administrator General and A ccountant General, the claimant may apply.by .

“petition to the Supreme Court at the Presidency against the East India

Company and Administrator General of the Presidency for the time bemg,'!

and after taklng ev1dence, elther orally or on afﬁdavlt,, In a summary way,
as the“said Court ‘shall think fit; the said Court shall make such order on

R

the petltlon for the payment of such portion of the said prmmpaJ sum as.

justice ‘shall requlre, which ordel shall be binding.on all parties to the suit.

LIII Sectlon VI Regulatlon XV of 1806 of ‘the Bengal . Code and
‘ Sectlon V. Regulation IV. of 1809 of the Madras Code. -

Regulati ealed.
egulations rop are hereby 1epealed

LIV Whenever any. British subJect shall die lea,\zmg personal assets
Zillah Ju dge iy op.  Within the limits of the jurisdiction of a Zillah J: udge

tain casesto takecharge  gnd no will shall. be found among .the effects of the -

of property of a British

subject dying within deceased, it shall be the duty of the Zillah Judge to

theZillah,and to report
to Admlmstlatol Gle)nc ~report the cncumstance without delay to the Adminis-

ral trator -General of the Pr es1dency, retaining the ploperty'
under h1~5 chzugo witil letters of A dministration ehall have been obtained

by the Administrator General or by some other person from -the Supreme

Court of Judicature, when the property shall Dbe delivered over to the person
oblaining such letters of A dministration, or, in the event of a will being dis-
covered, to the person who may obtain prebate of the will.

LV 3 the constroction of this Actl, "716 word “{overnment” shall

{0 oy iy 1 N A A R
caoneral of India oon




‘,.__.pe__

ACT No VIIL or 1855.

power to-order thé Admitistrator Geeneral, or other person or persons; defen-
dants, to receive hls or Her costs ‘out of the sald estates, if it shall thmk ﬁt

Orders of the Court XLIT, Any ordets ‘which shall be made by any of

to have same offectand  the 'gaid Supreme Courts shall have the same effect, and
to be executed in same - '

mz;nner as decretal be executed in the same manner ‘as decretal orders.
orders. _ . . I

XLIII W’henever any person, not bemg a I\IIa,homeda,n or Hmdoo

In what case Admi-
nistrator General may ~ cies or not and whether before or after the passing of this
grant certificate. Act, and shaﬂ if a Bntlsh subJeot have left personal
-~ agsets within: any of the said Preeldenmes or any of the Provmces or pla' es
subject thereto, or ghall, if not a British™ subject, have left personal assets
within the loeal limits of the jurisdietion of the Suppeme Courtof Judicature
. at-any: of the said Presidencies, and letters of administration of his effects
shall 1ot be taken out for three months after his death, and the A dministra-

_tor General of such, Presidency shall be satisfied that such -effocts do-- not .

eg:oee& in the whole five hundred Rupees, he may, if he shall think fit, at, any
.time before adminisration . of such effects shall be _granted, grant. to any
on claiming to be entitled to.a principal share of: the effects of the deceas-
_ed,certificates nnder his-hand, entitling the claimant to receive the sumsg or

_securities for money therein severally mentioned, belonomg te the effects. of |

. $he.deceased, to the value of any sum not exceeding m the whole five hun-
dred Tupees. - .. . . R : en T G

XEIV. - The Administrator General- shall * not be bound 10 gramnt
’}_’L*d;mnmamr Gone. ‘any such certificate; unless he' shall be" satishidd* bf the
ral not bound to grant title of the claimant and of the- Value of” the eﬁ"ects “of
- getfifieate unless. Zﬂz’ the deceased, ‘either by -the ‘oiith, “affidavit - or ‘solemn
ko. : affirmation of the claimant (which odth, " affidavit or “afBi-

“Indfion the Administrator.Generaliis hereby authorized . to administer or

Aake), or- by such .other. ewdenoe as. ho shall require, .

XLV, :Any such:certificate; with a receipt annexed undox the lnnd of

S - thewperson-toawhom the certificate shall be grauted, shall
Certificate w1t]1 TC- ’

. L. LR I - J . . [ RO LR N [OR A
‘éeipy minexed to bes  hed dull discharge for payment-or dehivery tohim or- her
) sg{ﬁqicnt disc};urgo. ¢

of theanoney or secowrity, for mohey therein mentrioned, 1o

——t

e

TOLLVILNG OF Ci(‘:)i‘w"(i‘;’?ﬂ{f“f LI BN
[ & &

sha.ll have died, whether within any of the said Premden- ,
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power to order thé Administrator General, or other person or persons, defen-
dants, to receive h1s or her costs out of the said estates; if it shall thmk fit.

Orders of the Court-“ 7 OUXLIL Any orders ‘which shall be made by any of
to have same effectand  the ‘said Supreme Courts shall have the same effect, and
to be executed in same '

m'znnér as decretal be executed in the same manner ‘as decretal orders.
orders. ’ : :

XLIIT. Whehever any -person not being .a, M-a,homedan or Hindoo,

I * shall have died, whether within any of the said Presiden-
n what case Admi-

nistrator General may ~cies or not and whether before or after the passing of this

"Act, and shall, if a Brltlsh subJect have left personal

- assets within any of the said Pre51den01es or any of the Provinces or places

subject thereto, or ghall, if not a British subject, have left persona] assets
within the local limits of the jurisdiction of the Supreme Court of Judicature

_at any of the said Presidencies, and letters of administration of his effects

shall not be taken out for three months after his death, and the A dministra-

~ tor General of such Presidency shall be satisfied that such effects do .not
'exceed in the whole five: hundrediRupees, he may, if he shall think fit, at any
time before administration of such effects shall be granted, grant to any
. person claiming to be entitled to a principal share of the effects of the deceas-

ed, certificates under his hand, entitling the claimant to receive the sums or

securities for money therein severally mentioned, belonging to the effects of
. t.he deceased, to the value of :,my sum not exceedmg m ‘the Whole ﬁve hun-
. dred. rupees, - : '

XLIV The Administrator General’ shall - not be bound ‘t6~ grarnt
any such certificate, unless he' shall be’ satisfied  of the

Admmlstrator Gene

ral not bound to grant title of the claimant and of the* value of’ the eff‘ects ‘of

, less - gati
gf&‘f,"fﬁ;’;‘;a;?s s the decéased, either by the oath, ‘affidavit or solemn

be. affirmation of the claimant (whlch oath a,fﬁdamt or affir-

‘mation the Administrater General - is -hereby a,uthorize,d.; to. ;-administer or
take) or by such other evidence as he shall require.

XTIV Any such: cermﬁca,te with a - receipt annexed under the hand of
- the. person-to whein the certificate shall be granted, s nhal‘

Certificate wi'th re-

- &oipt annexed to bea  be-a full discharge for payment-or delivery tohim. or- her
» ‘ﬁuﬁicient discharrre.

-.of the-money or security for money therein mentioned, to

the person paying or delivering the same : butmothing in this Act shall.pre-

cluds
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R

Prov clude any executor or administrator of the deceased from
0V180,

* recovering from the person receiving the same, the amount

* remaining in his hands, after dedycting the amount of all debts or other de-

mands lawfully paid or discharged by him in due course of administration ;
and any creditor or claimant against the estate of the deceased shall be at
liberty to recover his debt or claim out ‘of the assets received by sdch person,
and remaining in his hands unadministered, in the same manner and to the
same extent as if such person had obtained letters of administration to the
estate of the deceased. :

XLVI The Admlmstrator General shall not be bound to take out

oD letters of administration to the estate of any deceased
Administrator Gene-
ral not bound to take person on account of the effects in respect of which he
ggéo‘frimg’lf‘s‘t;‘f‘gg& % shall grant any such certificate, but he may do so if
respect of which hehas  he ghall discover any fraud or misrepresentation made

granted certificate.
to him, or that the wvalue of the estate exceeded five

XLVII For. every such certificate the Administrator General shall
' “be ‘entitled to charge 2 fee calculated after the rate

of three rupees in the hundred on the amount men-
tloned m the certlﬁcate :

Tee for Certificate, -

- XLVIIL: Every person who, having been sworn, or having taken a
Peqalty for false SOlemn affirmation under this Act, shall wilfully give false
ywenring, &e. testimony upon any examination authorized by this Act,

. ‘shall be deemed guilty of per']ury and, if convlcted shall be hable to be pu—

mshed accordmgly

XLIX It is hereby declared to be a mlsdemeanour pumehable by
fine and imprisonment, for any Adlnlnlstrator General to
trade or traffic for his' own benefit, 6r for the beneﬁt
of any other person or persons whomsoever, unless® so far as shall appear
' ~ to him to be expedient for the due management of the
estates of which letters of administration shall be granted
{o hiim, and for tlie sole benefit of the several persons-entitled to the proceeds of
such estates respectively ; but this exception is not to be consﬁ/rﬁed to alter
tho civil liabilities of the Administrator General as trustee of such estates,

L. And

Fen,alty for Trading.

Exception,
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-~ L. And whereag it appeais fion the ‘books “and a,ccount% of the

. ~Administrator General of Bombay, that, on the thlrtleth
‘m%:tc - ﬁlgﬁi‘;,fﬁ;‘;} day of June 1851, there were in his charge Government
: ;ﬁiﬁﬁ“‘ﬁﬁgﬁg‘ﬁﬁe Securities and cash, arising from accumulations of interest
ggg;f;‘;?d otheB. I - on estates heretofore administered by, or in the charge of
o the Ecclesiastical Registrar-of the Supreme Court of Ju-
dicature at that Presidency, over and above the amount of interest heretofore
allowed on the administration of such estates, it is further enacted as
follows :—The Administrator General of Bombay shall forthwith transfer
~ and pay the said Government Securities, and cash balance, and any other
" Glovernment Securities and cash which, at the time of the passing of'this Act,
shall or may be in his charge, or under his control in respect of such accumu=
lations of interest, or any additions thereto, to the Accountant General and
Sub-Treasurer of Bombay, to be carried to the account and credit of the East
‘Tndia Company, for the general purposes of Government ; and the receipt.of
“the Accountant and of the Sub-Treasurer of Bombay for any monies or
~ securities so paid or transferred to them under the provisions of this Act,
.shall be a full indemnity and discharge to the Eeclesiastical Registrar'and
: Adm1n1strator General for any such payment or transfer

LI The net proceeds of ‘all estatés in the official charge of the

' ~ Administrator General of either.of the Pre51den<:1es of
In. the Madras &

¢ Bombay Presidencies, 101t St. George or Bombay, and ‘which now appear, or
.. ihe ‘lgf:gdfsofﬁgs;’gﬁ: shall hereafter appear, from the official books and accounts

to .be -transferred to

of the HEecclesiastical Reglstrau and of the Administrator
_tBe E L Companvy.

. General of either of those Presidencies, or from the official
books and a,ccounts of either of those officers, to have been in official custody for
a period of fifteen years or upwards, without any claim thereto having been
made and allowed, shall be transferred and pald to the Sub-Treasurer of
the East India Company at Fort St. Gemge and Bombay rcspectively, and

be carried to the account and credit of the East India Company, for the ge-
* fieral purposes of Government ; and the réceipt of the said Sub-Treasurer and
A coountant General shall be a full indemnity and d1schuge to the said Ad-
numstmtm Cteneral for any such payment or transfer. = Provided thqtf’hig
- o Act shall not huthorize any transfer orpayment of any
such proceeds as aforesuid, pending dny snit  alveady

nstituted, or which ghall be hereafter instituted, in respect thereol,

I)I‘UH.\,UA
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LII. If any claim shall be hereafter made to any part of the securities,
Mode of proceeding 1ONIes, or proceeds which shall be carried to the account or
gﬂ;é?;:’la“‘xn‘gni‘;f"":z credit of the Fast India Company under the provisions
transferred
satlsfactlon of the Administrator General and Accountant General to the

Government of Fort St. George and Bombay, for the time being, respec-

* tively, the said Accountant General shall direct the Sub-Treasurer of the

Presidency to pay, -and the said Sub-Treasurer shall thereupon pay, out of
the monies of the East India Company in his custody, to the claimant, the
amount of the principal so carried to the credit and account of the said
East India Company, or so much thereof as shall appear to be due to the
claimant. If the claim shall not be established to the satisfaction of the said

Administrator Gteneral and A ccountant General, the claimant may apply by

petition to the Supreme Court at the Presidency against the East India

Company and Administrator General of the Presidency for the time being, -

and after takmg ewdence, either orally or on affidavit, in a summary way,
as the said Court shall think fit, the said Court shall make such order on
the pet1t10n for the payment of such portion of the said principal sum as
justice shall require; which ‘order shall be binding on all parties to the suit.

LIII. Section VL Regulatmn XV. of 1806 of the Bengal .Code and
' Section V. Regulation IV. of 1809 of the Madras Code _

Regulations repealed.
CELATONE Fepe are hereby repealed.

LIV Whenever ‘any British subject shall die leawzmg personal assets

Zillsh Judge'in cor within the limits of the jurisdiction of a Zillah-Judge
tﬂm casestotakecharge  gnd no will shall. be found among -the effects of the
Eropert of a British

ying within deceased, it shall be the duty of the Zillah Judge to
the illah, and to report

ral.

trator -General of the Presidency, retaining the property‘
under his cheuge until letters of Administration shall have been obtained
by the Administrator General or by some other person from the Supreme
Court, of Judicature, when the property shall be delivered over to the. person
o’btannnoP such letters of Administration, or, in the event of a will bemg dis-
cove) ed, to the person who may obtain probate of the will.

LV. In the construction of this Act, the word “Government” shall
« be deemed to mean the Governor Ceneral of India

¥
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Construction of Act.

. of this Act, and if such claim shall be established to the

to AdmlmstratorGene report the circumstance without delay to the Adminis-

Council, so 1&1 as the Act relates to the Presidency of
- Fort
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ACT No. VIII. oF 1855.

Fort William in Bengal or any place subordmate thereto and the person or‘
persons for the time being” administering the Executive Government of the
Presidency, so far as the Act relates to the Presidencies of Fort St. George
and Bombay respectively ; the words «letters of a,dmlmstratmn shallinclude
any letters of administration, whether general or limited or with a will an-
nexed, and 18tters ad colligenda bona.  Words in the masculine gender shall
include the feminine; and words in the smgular number shall include the

plural; and vice versd ; unless where such construction would be inconsistent
with or repugnant to the context.

LVI Acts VIL. of 1849 and IT. of 1850 are hereby repealed as to all
Repeal of Acts. letters of administration which shall hereafter be applied
for or granted.

LVIL - Nothing i in this Act is intended to requlre the Admlmstrator

© Act notto apply to Cteneral to take proceedmgs to obtain letters of adminis-

:ft';‘;mf)?“;gfdwfg °-  tration to the estate or effects of any officer or soldier or

sailors. - other person subject to any Art1cles of War, or to the
estate ‘or effects of any officer, seaman or other person dymg in .the Marine -
Service of the East India Company, called the Indla,n Na,vy, unless when
the Administrator General shall be duly authorized or required so todo by

the Military Secretary, or other Qﬁicer having similar powers with regard to
the estate or effects of any officer, seaman or other person dying in the Indian. .-
Navy ; nor is anything in this Act contained intended to interfere with or
alter the provisions of any:Act of - Parliament for regulating the payment of

regimental debts and the distribution of the effects of officers and soldiers .

dying in the Service of the East India Company, or of any Artlcles of War,.
or of any Aot of Parliament relating to the Indian Navy

Commencement ’of ) LVIIIL. - ThlS Act shall complg nee and take efFGCt |
Ack. oo from the lst day of Malch 1855,
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